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(¢) Rs. 2:29 crores.

(d) This will arise after the Pro-
ject is aproved by the Technical Ad-
visory Committee.

Water Pollution Control Board in
Kerala

J Shri A. V. Raghavan:

1252. 7\ Shri Pottekkatt:

Will the Minister of Health be pleas-
ed to state:

(a) whether there is any proposa!
before the Government of Kerala to
form a State Water Pollution Control
Board to exercise control over the
discharge of industrial and commer-
cial wastes;

(b) if so, when the Board will be
established; and

(c) the steps taken to control the
pollution of rivers by such wastes?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,

(b) and (c). It is proposed to estab-
lish such a Board during the Fourth
Plan.

House-Building Loan to Governmen:
Employees
1253. Shri R. G. Dubey: Will the

Minisier of Works, and Housing be
pleased to state:

(a) how many months' basic pay a
Central Government employee is en-
titled to get as a loan under each cate-
gory, ie.. high income group, middle
income group and low income group
for construction of his house;

(b) whether the amount of such loan
is sufficient for u person under the
category of low income group and
drawing basic pay of under Rs. 200
per month for construction of a re-
asonably good house in view of the
high cost of labour and construction
material; and

(e) the incentive and facilities that
are under consideration of Govern-
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ment for giving to their employees
as a whole and especially belonging
to the low income group to Overcome
the acute shortage of accommodation
in big cities like Calcutta, Bombay,
Delhi and Madras?

The Minister of Works and Housing
{Shri Mehr Chand Khanna): (a) and
(b). Under the House-building Ad-
vance Rules, Central Government ser=
vants are eligible, irrespective of the
income group to which they belong,
for loan assistance up to 36 times
their monthly pay subjects to a maxi-
mum of Rs. 25,000, The low-paid
Government servants  are, however,
allowed loan assistance up to Rs. 4,800
in case where loans equal to 36,
months' pay fall short of their re-
quirements. Thig amount is consider-
ed sufficient for construction of a
model house in a Mofussil area.

{c) Availability of building siles at
reasonable rates is the main problem
in big cities like Calcutta, Bombay,
Delhi and Madras. Government has
introduced a Scheme for large-scale
acquisition and development of land
in and around growing towns for
housing and allied purposes. The
object of this Scheme is to make
available plots at reasonable rales
primarily to house-builders belonging
to low income groups i.e., those whose
income is up to Rs. 500 per month.
State Governments are also allotting
building materials to  house-builders
out of their State quotas. These facili-
ties are available to Central Gov-
ernment servants who intend to build
houses,
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Shri Hem Barua (Gauhati): Inter-
nationally, this oft-repeated slogan
that Kashmir's accession to India is
final and irrevocable has failed to
carry zny conviction even with those
world capitals that are friendly to us
and internally it has encouraged anti-
national and anti-State elementg in the
State, and in that context, may I have
a positive reply, a specific reply from
the Government as to how long Gov-
ernment propose to perpetuate this
undifying edifice of article 370 in our
constitutional history?

Shri Nanda: We have gdealt with
article 370 very fully the other day.

Mr, Speaker: Article 370 was dis-
cussed. I thought that the supplemen=
tary would end differently but ulti-
mately it was about article 370.

Shri Hem Barua: I am concerned
with one thing. The other day he
gave an assurance about that, and
after that, there have been develop-

ments inside the State, development of |

an anti-State nature., Therefore, I
was interested in knowing whether
he has made any decision to remove
that article, article 370, which is res-
ponsible for encouraging these anti-
national elements inside the State.

Mr. Speaker: Has any modification
in policy been made?

Shri Nanda: No, Sir. Nothing has
happened to cause any modification
in policy.
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